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Navin M. Raheja 

v. 

U.O.I. & Others 

(Supreme Court Of India) 

HON'BLE MR. JUSTICE Y.K. SABHARWAL HON'BLE MR. JUSTICE H.K. 

SEMA 

Writ Petition (Civil) No. 47 Of 1998 With S.L.P.(C) No. 1474 Of 1998 | 20-01-

2003 

 

1. Interms of order dated 2nd December, 2002, the States of Uttranchal and U.P. 

were required to put forth their respective proposal/counter proposal before the 

Standing Committee. Mr.PN Mishra, learned senior counsel states that State of 

Uttranchal has already sent its proposal to the Standing Committee. He further 

submits that in so faras he has learnt the State of U.P. has not sent its 

proposal/counter proposal. Mr. RC Verma, learned counsel is unable to state 

whether the State of U.P. has sent its proposal/counter proposal in terms of 

order dated 2nd December, 2002 or not. The final decision of the Standing 

Committee in terms of order dated 2nd December required to be taken with in 

five weeks and communicated to this Court. In case, the State of U.P. has not 

sent its proposal/counter proposal it shall now send it to the Standing 

Committee with out any further delay and in no case beyond one week from 

today so that on the adjourned date this Court has the views of Standing 

Committee before it. 

 

2. The Standing Committee shall positively take a decision within three weeks. 

 

3. Call after four weeks. 

 

 


